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(b) when the draft code is likely to
be placed on the Table?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The draft Code
is still under coasideration.

Reorganisation Scheme

632. Shri Murli Manohar:
Shrl Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether certain Reorganisation
and Retrenchment schemes have
been worked out to retrench the sur-
plus hands in his Ministry;

(b) if so, the main features there-
of; and

(c) whether Government propose
to set up National Councils for the
said purpose at the State level?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
A reorganisation scheme was worked
out for the Works Division of the
Ministry of Works and Housing, the
details of which were set out in reply
to Starred Question No. 22 in the Lok
Sabha on 3rd November, 1865. Copy
placed o1 the Table of the House.

It is proposed to take up similar
reorganisation studies in nther Minis-
tries gradually, starting with the
Ministries of Commerce and Health.

There is no retrenchment scheme
as such, A scheme has, however,
been worked out for dealing with per-
sonnel rendered surplus as a result
of reorganisation or ecomemy mea-
sures. [ts main fealures are.—

(1) Personnel rendered surplus in
any organisation will ‘ be
transferred to a central pool
in the Ministry of Home
Affaibs.

(ii) A cell in the Ministry of
Home Affairs will administer
the central pool, and try to
place its personnel in other
Government organisations re-
quiring staff. .
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(iii) The Cell will also arrange
training of central pool staff
in skills like stenography to
facilitate their placement.

There will be a scheme of
voluntary retirement on
generous terms which surplus
staff will be able to avall of

(c) No, Sir.

(iv)

Strike in Cochin Refinery

633. Shri A. K. Gopalan: Wil the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that 2,000
construction workers of Cochin Refln-
ery went on strike recently;

(b) if so, the reasons therefor;
(c) what were the terms of settle-
ment; and

(d) the steps taken by Government
to gee that such disputes do not occur
again?

Employ-
(Shri

The Minister of Labour,
ment and  Rehabilitation
Jagjlvan Ram): (a) Yes, Sir.

(b) The strike arose out of the
demand of the workers for a full
day's wages for the 21d November,
1985 on which date the starting
whistle was not blown, because of
rain at 7-30 a.m. but only at 9-30 a.m.
after the weather had cleared. This
delay led to some rowdyism in the
Company's offices on the 2nd Nov-
ember, followed by the arrest of five
of the workers. The strike commenc-
ed on the 4th of November and lasted
till the 23rd November.

(c) A copy of the Memorandum of
settlement dated the 22nd November,
1965, is laid on the Table of the House
|Placed in Library. See No. LT-3344/
66.1

(d) The Government of Kerala who
are the ‘“appropriate Government”
under the Industrial Disputes Act,
1947, in Tespect of industrial relations
in this establishment are taking neces-
sary steps in this direction.





